
IN THE HIGH COURT OF DELHI AT NEW DELHI 

R557/SA-3/Comp.IDHC/1l41-pt2.~ 
Dated:' t~ 111 )3 

From 
The Registrar General 
Delhi High Court 
New Delhi 

To 

(On the website of Delhi High Court) 

Sub: Quotation for Fax Machine of latest technology of reputed make & model. 

This Court intends to purchase Fax: machine of reputed make with latest 
technology/features (like sending multiple faxes etc.). 

t 
The authorised vendor(s), are, therefore, requested to submit quotation for the same in it 

sealed envelope to the AOJ (IT/Sty), Ground Floor, LCB-III, Delhi High Court, on or before 
Z. 1-' I ,1.016 • The validity of rates should not be less than six months from the last date of 

submission of quotation. Quotations with less period of validity of rates shall be rejected. The 
vendorCs) must mention the warranty & technical features of the modelCs) being offered by therb 
in the quotation. 

The envelope should be addressed in the name of "The Registrar General, Delhi High 
Court, New DeIhl," and the subject of this letter be superscribed on the envelope. No quotation 
shall be entertained after the due date. The quotation received 'after due date shall be summarily 
rejected. 

It may be note.d that the rates should be clelirly mentioned indicating GST/taxes in the 
quotation. 

I ' 
. ["lol!;!

(R' 'eev Chauhdn) 

Deputy Registrar (IT/Sty.lDig.) 


For Registrar Gen~ral 



